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IN THE CENTRAL A}'}MNBTEATIEJE ’.;i‘R.IB WAL : HYDERABAD BERCH
j ' . AT HYDERABAD
O.A;iNo.39/99 -  + Date of Order:9,11,99
BE.T%*?EEN 3
A.Vénkateswara ﬁao .. dpplicant,

aND |

é

1. Postmaster Ceneral,

%ijayawada Region, Vijayawada,
i

2. Director of Postal Services,
Vijeyawada Region, Vijayawada,
Y

3. %r.Superintendent of Bost Offices,
Nellore Division, MNellore,
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Counsel for the Respondents
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—Cbunsel for the Applicant:

es HESpondents,

«s MroS.Remakrishna Rao

e Mr,P.Phalguna Kao

'HON :fisu:,: (JUSTICE SHRI D HNASIR : VICE CHAIRMAN

HON'BIE SHRI E.RANGARAJAN : MEIBER (ADMN,)
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Mr, S Ramakrishna Rac, learned counsel for the

applicant and Mr.P.Phalguna Rao, learned starding counsel

1!

1
for|

ihe respondents,




2. 1 'The suspension of the applicant was revoked by R=2
Il "

by mi%:mo No,ST, IV/31/115, dated 3,2,98 {A-1) and R=3 was
i - .

dire?te,d to regularise the period .of suspension of the
dl

official from 13,10,95 after reinstating the official immediately,
,I :

| . : : ] 9 .
Howe:wlrer, the disciplinary proceedings may continue,
. |

i

I

3. , The applicant has submitted a representation dated

3.3.98 (a-3) to regularise his services, It appears that no

haef been issued to the representation. However, in '

il .
parafl‘-lfs of the reply statement the type of regulari sationﬂ)'fﬁ

FAfpigan s . |
Lhas been indicated., This para-15 reads as below 2~

| .

| “The perjod of suSpension commencing from 24,7.93 .
;o to 12,19,95 and 13,10,95 to'10,2,98, was regularised
i vide S8POs Nellore Memo Wo,F3-4/93-94 dated 15.4,99,
y The suspension period was treated as such and it

. does not count for service, increment and pension®, .

4, | The above reply is very amblgfﬁous, Wie are not able to
deco%é the intention of the resmondents in this connection.
Henc*e, a detailed speaking order as to how the pericd was

regftiflgrised has to be issued to the applicant in accordance

with bhe law, - That order should be sent to the applicant within
h ; :
i . .

a pef'riod of 45 days from the date of receipt of a.copy of this
|
i

%Q,Q/q ' : .y

( RRAIGARATI ) | ( D.H.NASTR )

Menber (Adm, ) Vice Chairman ':
" Dated 3 9th Wovember, 1999

{hictated in Cpen Court) ~
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CHRRNMO(A). o qqE HON'BLE MR.OUSTIGE D.H.NASTR
.3 . . - . -

ADYDBATE

. 3 TANDING COUNSEL.-
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D, R+ (n) ’//// -~ THE HON'SLE PR.RLRANGARAJAN : 7

- . mEMBM (ADMN.) -
SPﬁRL_ / — ) L £MY (ﬂD.J ;o

CTHE HdNraszﬁ..

- - agmITTED BND TNTERIM DI?ECTIDNJ.
.o 0, 18suED

" AULOWED
CP CLOSED

.- RACLOSD

. DISPOSED OF WITH DIAECTIONS E
. =
DESMISSED

Y

. ' i DISMISS 7D A§ WITHDRAWN - - .

URD”RED / REJEFTED . - [T

_ NU nwn ‘R A5 10 CPSTS L

Al Iil - .
_ ; : ihéq 1gfag
| | | G- )
| Bomra! Admlms“ralwe ﬁ:z:;
:: | ESPATCH _
| co 4 menvgy . |
- v . | ! | | .
- gswamramﬁmxg%%’/ :
. - \ YL ERAEAQ BN ; L
N .
\ . Sl ’
3o



